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(iii) amendment of the Industrial Disputes 
Act, 1947 to enable restructuring   of   
the   work   force. 

(iv) amendment of the Urban Land (Ceiling 
& Regulation) Act, 1976 to improve 
generation of internal resources  of 
sick  companies- 

(v) amendment of taxation laws to fa-
cilitate mergers, amalgamations of 
companies. 

(vi) changes in Foreign Exchange Re-
gulation Act, 1973 to attract Foreign  
capital   and   equity. 

(vii) setting up of five Recovery Tribunals 
for speedier satisfaction of interests of  
secured  creditors. 

The   recommendations  are  under     con-
sideration   of   Government. 
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Settling   Rupee-Rouble   Agreement    

Issues 

3666. SMT. VEENA VERMA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a Russian Official delegation 
visited New Delhi in the 3rd, 4th week of 
May, 1993, to settle certain issues arising out 
of the rupee-rouble agreement of January this  
year; and 

(b) if so, what were the specific issues still 
to be resolved and what was the outcome   of. 
the  May talks. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY ' 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) and (b) A Russian  
delegation  visited   India  in   May, 

1993 for talks on the Banking Arrangement 
for the implementation of the rupee-rouble 
agreement of January, 1993. A second round 
of talks was held when an Indian delegation 
visited Moscow in June, 1993. A draft 
Banking Arrangement was finalised and 
initiated at the conclusion of these talks. The 
Banking Arrangement will be signed and 
come into force after necessary approvals 
have been obtained  by  both  sides. 

Maharashtra     Government     request     
for raising Irrigation Bonds 

3667. SHRI PRAMOD MAHAJAN: 
Will the Minister of FINANCE be pleased 
to   state: 

(a) whether it is a fact that Government of 
Maharashtra have asked Government of 
India's permission to issue Irrigation Bonds to 
raise money for Irrigation Projects   from   
Public,   and 

(b) if so, what are the details and decision 
of Government of India on the issue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) and (b) Yes, Sir. The 
Government of Maharashtra had requested the 
Central Government for approval of raising 
special Irrigation Bonds for Rs. 100 crores 
during 1992-93   on   an   experimental   basis. 

The present scheme of public - sector bonds 
is restricted to only those undertakings which 
are wholly or partly owned by Central 
Government. State level undertakings are to 
be governed by SEB1 guidelines on 
debentures. Borrowings by the State 
Government are governed by the standard 
requirements of financing annual plans as 
approved by the Planning Commission. 

Projects  rejected  by  PIB/EFC 

3668. DR. SHRIKANT RAMCHAN- 
DRA JICHKAR: Will the Minister of FI 
NANCE be pleased to state: ' 

(a) the names and designations of the 
Members of the Public Investment Board 
(PIB)/Expenditure Finance Committee EFC); 


